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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO.72 OF 2025/EZB

(An application under section 18(1) read with Sections 14 and 15 of National
Green Tribunal Act, 2010)

IN THE MATTER OF:
PRAKASH DAS, son of Late Atul Krishna
Das, residing at Village Panagarh, P.O.
Panagarh Bazar, P.S. Panagarh, District
Paschim Burdwan, West Bengal - 713148.

.... Applicant

-Versus-

1) The State of West Bengal service
through the Chief Secretary, Government of
West Bengal having its office at “Nabanna”,
Howrah 325, Sarat Chatterjee Road,
Howrah-711 102,  Email Id: cs-

westbengal@nic.in

2) The Director of Fisheries, Government
of West Bengal having its office at Meen
Bhawan, 31 GN Block, Sector-V, Kolkata-
700 091.Email id: dsfisheries@gmail.com.

3) The Chairman, West Bengal Pollution

Control Board having its office at Paribesh




X

Bhawan, 104, Block LA, Sector III, Salt Lake
City, Kolkata-700 098. Email Id: net.wbpcb-
wb@bangla.gov.in

4) The District Magistrate, Paschim
Burdwan, District Magistrate's Office
ADDA Administraive Building, Kanyapur,
Post office Ramkrishna Mission, Pin 713305.
Email Id:
dmpaschimbardhaman@gmail.com

5) The BL & LRO, Kanksa Block, Paschim
Burdwan, Post office Panagarh Bazar, Police
station Panagarh Pin-713148. Email id:
dlropaschimbardhaman@gmail.com

6) The Officer In-chargeXKanksa Police
Station, Kanksa Road, near Kanksa Girls'
High School, Kanksa, Paschim Burdwan
713148. Email id: kanksapsadpc@gmail.com.

7) Tilokchandrapur Gram Panchayat,
service the Prodhan, having its office at
Kanksa Block, Paschim Burdwan, Post office
Panagarh Bazar, Police station Panagarh
Pin-713148. Email Id:
banshidas482@gmail.com.
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8) Madina Khatun, Wife of Abdul Ajej,
Residing at Station Road, Panagarh Bazar,
Post Office Panagarh Bazar, District:
Paschim Bardhaman, Pin: 713148.

9) Pravash Kumar Das, son of Late Atul
Krishna Das, residing at Village Panagarh,
Post Office Panagarh Bazar, District
Paschim Bardhaman, Pin-713148.

10) Gurugoti Das, son of Karunamoy Das,
residing at Village -Prayagpur, Post Office
Panagarh  Bazar, District:  Paschim
Bardhaman, Pin: 713148.

11) Munir Ahammad Sekh, Son of Najar
Mohammad, residing  at  Village
KanksaMollapara, Post Office Panagarh
Bazar, District: Paschim Bardhaman, Pin:
713148.

12) Sahida Bibi, wife of Mohammad
Kajum Ansari, residing at Village
Prayagpur, Post Office Panagarh Bazar,
District: Paschim Bardhaman, Pin; 713148.

13) Basir Ahamad, son of Najar

Mohammad, residing at Village Kanksa
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Mallapara, Post Office Panagarh Bazar,
District: Paschim Bardhaman, Pin: 713148.

14) Sagir Ahammad, son of Najar
Ahammad, residing at Village Kanksa
Mallapara, P.O: Panagarh Bazar, District:
Paschim Bardhaman, Pin: 71314.

15) HakikkulNesha Bibi, wife of Sagir,
residing at Village KanksaMollapara, Post
Office Panagarh Bazar, District: Paschim
Bardhaman, Pin; 713148.

16) Banshidhar Das, son of Habu das,
residing at Village Prayagpur, Post Office
Panagarh  Bazar, District:  Paschim
Bardhaman, Pin: 713148.

17) Suryanarayan Das, son of
Laxminarayan Das, residing at Village
Prayagpur, Post OfficePanagarh Bazar,
District: PaschimBardhaman, Pin: 713148

18) Satyanarayan Das, son of
Laxminarayan Das, residing at Village
Prayagpur, Post Office Panagarh Bazar,
District: Paschim Bardhaman, Pin: 713148,
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19) Sakina Begum, wife of Md.
Rahamatulla, residing at Village Prayagpur,
Post Office Panagarh Bazar, District:
Paschim Bardhaman, Pin: 713148.

20) Md. Nizamotulla, son of Rahamatulla,
residing at Village Prayagpur, Post Office

Panagarh  Bazar, Districtt  Paschim

Bardhaman, Pin: 713148.

21) Md. Sahematulla Khan, son of Md.
Rahamatulla, residing at Village Prayagpur,
Post Office Panagarh Bazar, District:
Paschim Bardhaman, Pin: 713148,

22) Md. Sumiyantulla Khan, son of Md.
Rahamatulla, residing at Village Prayagpur,
Post Office-Panagarh  Bazar, District:
Paschim Bardhaman, Pin: 713148.

23) Raju Aich, son of Babul Aich, residing
at Village Chandpur, Post Office Budbud,
District: PurbaBardhaman, Pin-713403.

24) Bablu Aich, son of Narendranath Aich,
residing at Village Chandpur, Post Office
Budbud, District: Bardhaman, Pin-713403,
Purba
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25) Hardial Singh, son of Sardar Nasib
Singh, residing at Village Prayagpur, Post
Office Panagarh Bazar, District: Paschim
Bardhaman, Pin: 713148.

26) Munir Ahamad, son of Najar
Mahammad, residing at Village Prayagpur,
Post Office Panagarh Bazar, District:
Paschim Bardhaman, Pin: 713148.

27) Anisha Begum, wife of Sahanatulla
Khan, residing at Village Prayagpur, Post
Office Panagarh Bazar, District: Paschim
Bardhaman, Pin: 713148.

28) Ramrup Roy, son of Gunadhar Roy,
residing at Village -Prayagpur, Post Office
Panagarh  Bazar, District: = Paschim
Bardhaman, Pin: 713148.

29) Anuvita Nag, wife of Ramrup Nag,
residing at Pangarh Bazar, Post Office
Panagarh  Bazar, District: = Paschim
Bardhaman, Pin: 713148,

30) Md. Sahanatulla Khan, son of Md.
Rahamatulla, residing at Village Prayagpur,
Post Office Panagarh Bazar, District:
Paschim Bardhaman, Pin: 713148.
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31) Abdul Raja, son of Aziz Raja, residing
at Village Kanksa Mallapara, Post Office
Panagarh Bazar, District; Paschim
Bardhaman, Pin: 713148.

32) Mehamud Ansari, son of Kaium
Ansari, residing at Village Kanksa
Mallapara, Post Office Panagarh Bazar,
District: Paschim Bardhaman, Pin: 713148.

33) SahelaBanu, wife of Abdul Raja,
residing at Village - Prayagpur, Post Office
Panagarh  Bazar, Districtt  Paschim
Bardhaman, Pin: 713148.

34) Samsul Ansari, son of Kaium Ansari,
residing at Village KanksaMollapara, Post
Office - Panagarh Bazar, District:

Bardhaman, Pin: 713148. Paschim

35) Naz Parvin, wife of Md. Mustakim,
residing at Village Prayagpur, Post Office
Panagarh  Bazar, Districtt  Paschim
Bardhaman, Pin: 713148.

36) Sufiantulla, son of Rahamatulla,
residing at Village Prayagpur, Post Office
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Panagarh Bazar, District: Paschim
Bardhaman, Pin: 713148.

37) Md. Niyamtulla Khan, son of
Rahamatulla Khan, residing at Village
Prayagpur, Post Office Panagarh Bazar,
District: Paschim Bardhaman, Pin: 713148.

38) Md. Rize Ahamed, son of Sagir
Ahamed, residing at Village Kanksa
Mallapara, Post Office Panagarh Bazar,
District: Paschim Bardhaman, Pin: 713148.

...Respondents

AFFIDAVIT IN OPPOSITION ON BEHALF OF RESPONDENT NOS. 27, 28, 29,
30, 36 and 37. ,j \- ;A' {

“’s‘/""_-"“-\

JKREL o
26 I, Ramrup Roy, son of Gunadhar Roy, agedﬁ%bouteaﬁpfears, by«-‘falth

Hindu, by occupation service, residing at V111agg LPmy%gymTﬂjo

=

fice
Panagarh Bazar, District: Paschim Bardhaman, Pin; 71;148 do E'lereb SJ nmly
affirmn and declare as follows : Off;i‘ of \né‘ /

1. That I am the respondent no. 28 in the above-mentioned application and
am duly authorized to affirm this affidavit on behalf of the private
respondent nos. 27, 29, 30, 36 and 37. I am fully acquainted with the facts
and circumstances of the present case and competent to affirm and swear

— this affidavit of behalf of myself and for the abovementioned




X

The copy of the original application, said to have been verified by an
affidavit purportedly affirmed by one Prakash Das (hereinafter referred
to as the “said application”), has been served upon me and I have gone
through the contents of the same and understood the meaning and
purport thereof. I deny each and every averments made therein except

those specifically admitted by the answering respondents.

I have been advice to deal with only those allegations made in the said
application which are relevant for disposal of the said application and
the allegations which are not specifically admitted by me shall be treated

as denied by me.

At the very outset, I say that the answering respondents categorically
deny and dispute all allegations, insinuations, and averments made in
the said application unless specifically admitted herein, and the

applicant is put to strict proof thereof.

That the said application is not maintainable either in law orin the facts
of the instant case. It is wholly misconceived, misinformed and suffers
from suppression of material facts. The said application has been filed
with ulterior motives to harass the answering respondents and to
obstruct lawful development. It is submitted that the original application

filed by the applicant is malicious and devoid of any merit.

Before I proceed to deal specifically with the allegations and/or
contentions in the said application, I briefly narrate the relevant facts of

_the case in the sub-paragraphs hereinafter in order to establish before

S %ﬁ%le Tribunal that the said application is not maintainable either
.'/ N

s kARIAMAEEAN, the facts of the instant case.

NOTARY
gd. No. 13

o
80218} 2> |
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i. The answering respondents are the bonafide purchasers and
thereby the absolute owners of the subject lands, situated at L.R.
Dag No. 523, ].L. No. 88, Mouza Prayagpur, Police Station Kanksa,
District Paschim Bardhaman, within the jurisdiction of
Trilokchandrapur Gram Panchayat (hereinafter referred to as the

said lands), and are in peaceful possession thereof.

ii. The answering respondents purchase the aforesaid lands by way
of their respective registered deeds and after having acquired the
title and possession thereof the answering respondents duly
recorded their names in the relevant record of rights. The
answering respondents further state that the Record of Rights of
the said lands clearly reflect the classification of the land as
“Bastu”, and not as “water body” as falsely alleged by the
applicant in the instant application. The answering respondents
crave leave from this Hon'ble Tribunal to produce and rely upon
the aforesaid Registered Deeds, at the time of hearing of the
instant application, if required. The Photostat copies of some of
the relevant Record of Rights indicating the classification of the

land as “Bastu”, are collectively annexed hereto and marked as

Annexure “R/1”.

ifi. Furthermore, the concerned authorities, being the Block Land

&Land Reform Officer, after due diligence and site inspection,

demanded land revenue and surcharge from the answering

respondents and the same were duly paid through statutory T.R.

" @:g KO {’? Forms. The Photostat copies of some of such T.R. Forms,

videncing payment of such revenue by the answering
AS'S KR SEN

O/ NOTARY )
| =2 [ Regd. Mo -13802/18) > |

EXPIRY DATE
311228 /K
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respondents, are collectively annexed hereto and marked as

Annexures “R/2".

iv.  The allegations in the instant application concerning illegal filling
up of the water body are baseless. It is pertinent to mention here
that after considering the use along with the nature and character
of the said lands, the concerned authorities duly recorded the said

land as Bastu.

v.  The answering respondents’ state that prior to commencement of
any construction activity over the said lands, the answering
respondents had duly obtained written permission from the
Trilokchandrapur Gram Panchayat. The concerned Gram
Panchayat, after due consideration of land classification and after
verifying the nature and character of the said lands, granted
permission to the answering respondents for making necessary
construction thereat in accordance and in compliance with local
norms. The Photostat copy of the documents evidencing granting
of such permission by the concerned Gram Panchayat are

collectively annexed hereto and marked as Annexure “R/3".

vi. The answering respondents also further engaged a licensed
building surveyor/architect, namely Mr. Srimanta Nayak, and
duly submitted the site plans before the concerned authorities for
getting necessary approval. The plans were duly sanctioned on
26t September, 2023 by the concerned authority in accordance

;F\g % \ with rules governing Durgapur Municipal Corporation (DMC)
ﬁ‘and ADDDA. Such site plans could only be sanctioned if

AS:C VR SEN G?\v

*\4{‘:-"ARY LSbyiously there was no existence of any water body thereat.
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Hence, it is submitted that there was no existence of any water
body and the application as filed by the applicant before this
Hon'ble Tribunal is flawed for stating that the land in question is a

water body.

Furthermore, very recently the Inspector In Charge of the
Kanksha Police Station after the necessary due diligence and site
inspection have found that no illegal filling up of any water body

could be noticed.

That the allegations regarding “filling up of water bodies” are
absolutely false, malicious and baseless. No water body, pond or
water-retention area existed over the subject land as on the date of
purchase or at any point thereafter. The land in question is high,
dry, and categorically recorded as “bastu”, not “jalkar” or

“wetland”.

That the answering respondents are law-abiding citizens and have
not violated any environmental norms, and all construction
activities have been undertaken strictly in accordance with
applicable laws, building regulations, and the permission granted

by statutory authorities.

" That no show-cause, notice of violation, or inspection report has

ever been issued to the answering respondents by any

government body or statutory authority alleging illegality in land

\use, change of character, or environmental violations, which

%4
NOTARY =4
Regd. No -13802/18§ B |

~c\1ear1y demonstrates the falsity of the applicant’s allegations.
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It is respectfully submitted that the applicant in the instant
application has not provided any material particulars, and on that
count alone, the original application needs to be dismissed in so
far as the application has insufficient particulars, incorrect

information and misleading facts.

It is submitted that when the answering respondents and acquired
the said land, there was no trace of any Pukur.It is submitted that
if for the sake of some farfetched argument there was any Pukur
ever at the said plots, it ceased to exist before the West Bengal
Fisheries Act, 1984 and West Bengal Land and Land Reforms
Amendment Act, 1986 came into force and therefore before the

cut-off date of 24th March, 1986.

It is submitted that the answering respondents has utmost respect
for the environmental laws and has diligently adhered to the
procedures of law. The applicant taking undue advantage of the
lapse in updating the revenue records by the State authorities has
filed the instant case. It is further stated that the activities of the
answering respondents has in no manner caused filling of any

water body directly or indirectly.

Without prejudice to the aforesaid and strongly relying on the same, the

allegations and/ or contentions made in the instant application are

denied and disputed. Save what are matters of record and save what
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contention/averments made in the aforesaid paragraph no.6 and its sub-
paragraphs, the answering respondents shall briefly deal with the
paragraph-wise allegations made in the purported application and put

the applicant to strict proof thereof.

That the contents of paragraph nos. 1, 2 and 3 of the Original Application

are denied except to the extent they are factual in nature.

With reference to the statements made in paragraph no. 4 and its sub-
paragraphs of the said application, I say that save and except what are
matters of record, all other allegations and contentions made therein are
denied and disputed and the applicant is put to strict proof thereof. I say
that the entire paragraphs under reference are denied in toto. That the
contents of the paragraphs under reference are denied for being fictional
and a fragment of imagination of the applicant. That the contents of
paragraphs under reference are denied since the provisions of law as
mentioned by the applicant have no relevance or applicability to facts
and circumstances of the instant case. That the contents of paragraphs
under reference are denied for being factually incorrect and misleading.
The averments made in paragraph no.6 and its sub-paragraphs
hereinabove stand reiterated and reaffirmed for the sake of brevity. It is
denied that the answering respondents have filled up any water body or
wetland. I say that the description of the land as a water body is entirely
incorrect and misleading. The record of rights clearly indicates the land

classification as bastu, and no water body exists or existed at the site.]

that all necess er d 1 Falyv ok d
/Q:’{ KO n ary permissions and approvals were duly obtaine

LN\

fo commencement of construction. The construction was

en only after the approval of Gram Panchayat and sanction of
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building plan. The land is recorded as bastu and no water body, pond,
lake or natural reservoir exists on or around the property. It is denied
that the land is low-lying or marshy. The land is a high, dry, buildable
plot, duly recorded as homestead. It is denied that the land was ever
notified or proposed to be notified as a water body under any
environmental regulation. It is denied that construction has been carried
out without proper permissions. The answering respondents have a
valid Gram Panchayat permission dated 16% October, 2020 and a
sanctioned building plan dated 26t September, 2023. It is denied that the
land has ecological importance. The land has never supported aquatic
life or served ecological services as alleged. It is denied that there was
any natural drainage path on the said land. It is denied that the filling of
land has obstructed any natural flow or increased water logging in the
area. It is denied that any hydrological change or diversion has taken
place due to the activities of the answering respondents. It is denied that
the actions of the answering respondents violate the East Kolkata
Wetlands (Conservation and Management) Rules, 2006 or any similar
notification. It is denied that any soil dumping, sand-filling or
construction debris has been placed illegally or in an ecologically
harmful manner. It is denied that the answering respondents have
carried out earth filling with JCBs or other mechanized equipment in any
unlawful manner. It is denied that any green or blue cover has been
destroyed. It is denied that the Gram Panchayat acted beyond
jurisdiction in granting construction permission. It is denied that the

sanctioned plan dated 26% September, 2023 was obtained by concealment

Q;g pression of material facts. It is denied that the permission from the

P\anchayat dated 16% October, 2020 is invalid, ultra vires, or

)
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contrary to law. It is denied that there was any public protest, grievance
or objection by the local community against the answering respondents.
It is denied that the applicant or any member of the local community
approached the local authorities with any written representation. It is
denied that any illegal or unauthorised borewell or groundwater
extraction has been carried out. It is denied that any permanent or semi-
permanent structure was raised without valid approval. It is denied that
any law under the West Bengal Land Reforms Act or the West Bengal
Panchayat Act has been violated. It is denied that the answering
respondents have acted in collusion with any local authority or have
abused process. It is denied that any fraud has been committed by the
answering respondents in the course of construction or land conversion.
The answering respondents has utmost respect for the laws of the
country and has in no manner violated the same or took over any
activity which is detrimental to the nature or environment. All other
allegations which run contrary or inconsistent to averments made in the
instant affidavit are hereby denied. The answering respondents however,

reserve the right to add, alter or amend the instant affidavit, if required.

That the grounds stated in paragraphs 5(I) to (VIII) of the original
application are denied in toto for misleading this Hon'ble Tribunal by
amplifying the facts and applicable laws which are unreasonably beyond
proportion. It is denied that the application is maintainable as no

substantial question relating to environment arises against the answering

respondents. The alleged dispute pertains to land classification, not
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that the construction activity of the answering respondents qualifies as
“developmental activity in prohibited zones” under environmental
regulations. It is denied that the principles of “polluter pays”,
“precautionary principle”, or “public trust doctrine” are applicable in the
present case. It is denied that any sanctioning authority has acted
illegally or in conflict with the provisions of law. All permissions and
sanctions were granted after due procedure. It is denied that any water
body has been obliterated or damaged. The applicant has failed to
produce any official map or government classification supporting such
claims. It is denied that there is any irreversible ecological damage or
need for remedial environmental compensation. It is denied that the
answering respondents are liable for restoration or demolition under
environmental or municipal laws, as all construction has been done in

accordance with law.

With reference to the statements made in paragraph no. 6 of the
application, I say that the same is entirely speculative and bereft of any
supporting data. It is denied that the actions of the answering

respondents have led to any environmental or community harm.

With reference to the statements made in paragraph no. 7 of the
application, I say that the photographs or images relied upon by the
applicant, if any, are inadmissible and have not been verified or

authenticated by any public authority.

With reference to the statements made in paragraph no. 8 of the

¥ %G’i@ﬁ@\ﬁon, I say that the applicant has failed to implead necessary
e /:r__}' egb(r authorities such as the Gram Panchayat, BDO or Land Reforms

e ‘A
{ ARY
o 5 42802018 'E‘)
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e . 311228 ‘&"

%

¥it of
itz gy

139



RO

.

14.

15.

16.

17.

18.

19,

X

Officer, and the petition suffers from material non-joinder of necessary

parties.

With reference to the statements made in paragraph no. 9 of the
application, [ say that the applicant has failed to disclose any locus standi

and has not made out any personal or public injury.

That the prayers made in the original application are are misconceived,
malafide, and based on a distorted version of facts and laws. Further, the
laws which have been relied upon by the applicant are not at all
applicable to the actual facts and circumstances of the instant case.
Hence, it is humbly submitted that the alleged cause of action giving rise
to the present application being misconstrued and deserves to be

dismissed with exemplary costs.

In the facts and circumstances of the case, the said application being
barred by law and devoid of any merit, harrassive and vexatious one, is

liable to be dismiss with exemplary costs.

That the answering respondents have a very good prima facie case on

merits.

That the facts stated and documents annexed above are true and correct

to the best of my knowledge and belief.

That the answering respondents humbly prays before this Hon'ble
Tribunal to take into account the aforementioned facts and

qﬁcx tances, and prays to dismiss the present original application with

ary costs in the interests of justice.
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20. I state that all the allegations and/or contentions made by the applicant
are baseless, false and concocted and the applicants should not be
provided with the reliefs as craved for.
21.  That the statements contained in the foregoing affidavit are true
information derived from the records, which I verily believed to be true.
RN S LW AN
38 22.  That the statements made in paragraphs 10 14 re true to my
knowledge and the rest are my humble submissioris Befd‘réjl is Hon'ble
Tribunal. N P l
Tak,
Clr
Identified by me - D
i v Qamxp oy
J%tm&gt ¢ E — Y DEPONENT
Advocate.
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District ~Paschim Bardhaman

Khatian No. 1953

[2303088)

Mouza- Prayagpur J.L. No, 088 Police Station- Kanksa
(1) Revenue- 0.00 Rupees
2) Total Area of land(A): 0.08 Acre {3) Total number of Dags-1
(4) Name and Address of Ryot (5) Right {6) Remarks
Name Shankar Narayan Das Rayot
Father Laxminarayan
Address Self
(7) Land of this Right under own possession
Dsg | Nature of Remarks Total Share of Area of share of land of
No. | Land area this Right this Right in the Dag
under in the Dag
Dag
Acre Acre | Heet,
5§23 | Homestead 0.99 0.0833 0.08
land

Tatal Number of dags: One only

Certified to be true copy u/s 76 of Indian Evidence Act, 1872 {Act-1 of 1872)
Fees Received: Application Fee: Rs.10, Authentication Fee: Rs.10x1, Total Fee: R3.20, Copy No. 9741

Digitally signed by MRINAL KANTI DEY
Date: 2020,05.05 17:27:43 IST

Page 1 of 1

Rid. Senior Interpretin
0.5, High Court,

05.09.2019 05:27 PM

Certified to be the English translation of a Record of right in Bengali
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REEET Tt
Cenified to be true copy u’s 76 of Indian Evidence Act 1872 (Act I of 1872)
Fees Received Application Fee *Rs. 10, Authentication Fee - Rs, 10x L. Toral fee Rs 20, 0 ooy No -3657
= T Paao sy ofz taeetore sy N
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i District —Paschim Bardhaman Khatian No.4850 [2303088]
Mouza- Prayagpur J.L. No. 088 Police Station- Kanksa
{1) Revenue- Rupees Date of preparing Khatian; 26.02.2020
2) Total Area of land(A): 0.04 Acre {3) Total number of Dags-1 5

._{4) Name and Address of Ryot {5) Right (6) Remarks
Name Ramrup Roy Rayot 2
Father Gunadhar Roy
Address Self
(7) Land of this Right under own possession
Dag | Nature of Rerlnarks Total Bhare of Arvea of share of land of
No. | Land area this Right this Right in the Dag
under in the Dag
Dag
Acre Acre | Hect.
523 | Homestead 0.99 0.0833 0.04
land
Coming from
Khatian No. 1953,
1951
L
Total Number of dags: One only g

Certified to be true copy u/s 76 of Indian Evidence Act, 1872 (Act-1 of 1872} .
Fees Received: Application Fee: Rs.10, Authentication Fee: Rs.10x1, Total Fee; Rs.20, Copy No. 5652
30.05.2023 03:49 PM
Page lof 1
Digitally sipned by ARKA KABIRAJ
Date: 2023.05.30 15:42:44 IST

Certified to B, t@ translation of a Record of right in Bengali
Ce oy B3 £ ‘

ctw
4 2

s ¥
Ly @9
: /
i ; a Zﬁ‘?{( . L
n R
e-:-':'\ €/ R Islauam
) N Rtd, Senior Interprenng Officer (C.
S 0.5. High Gourt, Calcurta
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: XA
District ~Paschim Bardhaman Khatian No.4859 [2303088]
Moum- Prayagpur J.L. No. 088 _ Police Station- Kanksa
(1) Revenue- Rupees Date of preparing Khatian; 05,03, 2020
2) Total Area of land(A): 0.04 Acre (3} Total number of Dags-1
(4) Name and Address of Ryot __ (S) Right (6) Remarks
Name Amrita Nag Rayot 2
Husband Ramrup
Address Panagarh Bazar, Kanksa
Block, Paschim Bardhaman
{7) Land of this Right under own possession
Dag | Nature of Remarks Total Share of Area of share of land of
No. | Land : area this Right this Right in the Dag
under | inthe Dag
Dag
Acre Acre | Hect,
523 | Homestead 0.99 0.0833 0.04
land -
Coming from
Khatian No. 1953,
1951

Total Number of dags: One only

Certified to be true copy u/s 76 of Indian Evidence Act, 1872 (Act-1 of 1872)
Fees Received: Application Fee: Rs.10, Authentication Fee; Rs,10x1, Total Fee: R3.20, Copy No. 5183

Page 1 of 1

Digitally signed by ARKA KABIRAJ
Date: 2023.05.16 17:40:15 IST

Certified to be the English translation of a Record of right in Bengali
I% ao
gi/wf

R XYslum
Rid. Senior Interpreung Officer (Chi
Q.S. High Court, Calcutra

16.05.2023 05:20 PM

147




148

kl
1
&

Fovan S
mmaﬁﬁmm@mcﬁ-wr

~RT -
G- AP i - e [xe000yy]
GRS~ ST RN~ op TH- iy
T MR- exe & fmw SPE ATIIY - o0.53
AEF 5 M- g3 y
WoTT ™ i ST ALY AR/ e (e RS
2800 I e.0%¢0 0.0% T PR Apr
Frer-m o ¢
. AR-AFTRS
vy € gRy 0.035Y oox W ARE -
Frer-argr
e TR=BITRE FHYT
B30 é Eiccy 0,055¢ .03 T IR FRE
b
0By ‘1- RI1CY 05000 L9 -I-i:_
gy0r TH o.01%0 o.0¢ AE S
Frer-wem o -
AR-fAey
8uby 4 IS 0.0%0%

Brr¢o 3

Fees Reccived .: Applitation FeeRs. 10.00) Avth Gt 7f e Q0T feoRs. 20,00, Copy Nou2573
L7 \% "\' : _41‘.?;_ ‘."‘ o
A N > s

\ d
] i-‘} - xq‘cz’ﬁ -
Q ¥ QY Pageo ofe

- o g

}'% qa:09 PM



149

= _ 2% .
AP WA
T O 8 S wgE aniveiwe wav
-GS BT~
- APeR T - i [Roovopt)
G- ST ' GLITH= oy YHl- e
I W= ¢%o Tl R S afT(a)- o
AIET " - ¢ye
afemT w5 =T i (R I ot gy — AT
LR 00803 0,08 Wt a7
HR- AT
-G T S 3% af5w e
grao W TRT 0,0%33 0.6% X ARG A D,
PreT-=z wevgan , "
- e
432 LGl 2.¢ao0 v.0¢ =
Frer-anfi
e~ frer
e
285y oA o.0%%e 6.0 TG A
Frer-sRSs amwa
AR~y
aes \Q/Tﬂtﬁ' 0,0y 0t 0.0t AR 91,
-3 S
Ak -
¢ayo T ©,0548 0,03 RO SRR
Fe-wiewr
- fors
S
(IR ERGl °e.ococ  o.¢ RS TSR
= 7d Sy - HEq L
rd
2RO

o/ 1 o185 YRSEN
O L TARY
{ w1430, Ho 13802118
&ne '
' EXPIRY DATE
TN 21 12.28 ®

)

Fees Received :: Application Fee:Rs. 10109, Autheatication F

O giw
R g

5{@‘4 atal fee:Rs. 20.00 , Cupy No..2503
e
o

Pages g




-
- -
PSR
it o ¢ ot aw wikeleT ue
~NISTE wAT-
- P e EC ) [reovorr]
G- ST (EATR-  ovy NFI- PR
S W= X0 &N 5= SRR AR~ 0.5b
AEE 96T M- ¢330
ST W o T ooT ARAPI()  REeA/TRE REa L)
eves Y AR o,0300 o,0% w3 ferrgET P
FraT-azgmn
si-frer
¢veo \\/am‘ 0,03y 0.0% 7w AW
Frer-avrg
SR-fAy
©o23 T c.0008 0.09 R AR e
o
AR-feer
Yl049¢ »ha

8» ASISKR SEI\Q!
MOTAR

i\ 22 | Regd. No -1382‘2;8 'P’)

' EXPIRY DA

\ *\ 311228 /%/

Y

h-\ ‘Qﬂ
Feos Reccived = Applicas :

Digitally signed by ARKA KABIRAJ
Date: 2024.09.13 16:54:25 PDT

&

Rs. T0:00:nen: '@g@é’g;._.;p_,m; Total'focRa, 2000, Copy Nou2593 |
b7 of W

‘%gﬂp

'~

“a
v . '
LY

% 'L
e

A
“'{@!@jﬁ.ois o¢:0q PM

150



’H‘

- Government of West Bengal-

Land & Land Reforms Department

Plot information

District: Pachim Burdwan Block: Kanksa
Mouza: Prayagpur J.L. No.088 Police Station: Kanksa
Dag No. 523 Class: Pond Land Area: 0.99
Earlier Dag No. 523
Khatian Class Area Area Owner Details
Measurement
1051 Pond/Water 0.0469 0.08 Madina Khatin,
Body W/o Abdul Ajej
1056 | Pond/Water 0.1000 0.10 Pravash Kumar Das,
Body 8/0- Late Atul
Krishna Das
1388 Land 0.1250 0.08 Gurugoti Das, S/0-
Korunamoy Das
1458 Pond /Water 0.0820 0.05 Munir Ahammad
Body Sekh, S/0- Najar
Mohammad
1475 | Pond/Water 0.0032 0.00 Sahida Bibj, W/0-
Body Mahammad Kaium
Ansary
1506 | Pond/Water| 0.0001 0.00 Basir Ahamed, S/0-
Body Najar Mahammad
1553 Pond /Water 0.0283 0.03 Sagir Ahammad,
Body S/0- Najar
Muhhamad
1554 | Pond/Water 0.0099 0.01° Hakikkul Nesa Bibi,
- Body W/O- Sagir,
1951 Land 0.0003 0.00 Banshidhar Das,
S/0- Habu
1952 Land 0.0025 0.00 Suryanarayan Das,
S/0- La:anma.rayan
- Das
1954 Land 0.0833 0.08 Styanarayan Das,
i -'“ 53 8/0-~ Laxminaran
P M (j\J o Das
2400 Pond /Wafer 0.03 Sakina Begam,
f‘ﬁ AGIS KR SEN \ w7 y W/O- Md.
Qf abrary \la, Rahamamlla,
2801 Pol'tB Ftayd| No O108uD1E } =1 0.02 Md. Nijamotulia,
Od‘ PIRY DATE S/0- Rahamatulla

13/09/2024 05:07 PM
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Government of West Bengal _%@-

Land & Land Reforms Department

Plot informatjon

District: Pachim Burdwan Block: Kanksa
Mouza; Prayagpur J.L. No. 088 Police Station: Kanksa
Dag No. 523 Ciass: Pond Land Area: 0.99
Earlier Dag No. 523
2802 Pond/Water 0.0250 0.03 Md. Sahematuil [
Body Khan, S/0- Md.
amatullg
2403 Pond/Water 0.0250 0.02 Md. Sumiyantullg
Body Khan, $/0- M4.
Rahamut
3182 Land 0.0196 0.02 Raju Aich, S/0-
: Babul Aich
3183 Land 0.0195 0.02 Bablu Aich, S/0-
Narendranath
3421 Land 0.1000 | 0.10 Hardial Singh, S/0-
Sardar Nasib Singh,
4138 | Pond/Water 0.0820 0.05 Munir Ahamad,
Body S/O-Najar
Muhammad
4819 Land 0.0202 0.02 Anisha Begum, w/o
Sahauatulla, Khan,
4850 Land 0.0404 0.04 Ramrup Roy, 8/0-
Gunadhar Roy,
4859 Land 0.0402 0.04 Amrita Nag, W/O-
Ramrup -
4873 Land 0.0227 0.02 Md. Sahanatulla
Khan, $/0 Md.
ahamatulla,
5398 | Pond/Water | 6.5000 0.05 Abdul Raja, 5/0 Aziz |
| Body
5418 Pond/Water | 0.01 95 0.02 Mehamud Ansari,
| Body S/0 Kaium Ansari,
5543 Land 0.0808 0.08 Sahela Banu, W0
| Abdul Raja,
| 5563 | Pond/Water 3 64 0.02 Samsul Ansari, 5/0
,‘——-————— 6y, fAlSy hy Kaium
| 5662 08555 \ 0.05 Naz Parvin, W/Q
’ RSEN \"%7 Md. Mustakim
5841 . 0.02 Sufiantuila, S/0
[ 1356218 )’{ Rahamatilla

B ' EXPIRY DATE
K *\ 311228 /%,
AN @ 13/09/2024 05:07 ppy
G &/

Oy of W
Rt e



Government of Wesl Bengal ﬂ%%g_

Land & Land Reforms Department

Plot information

District: Pachim Burdwan Block: Kanksa

Mouza: Prayagpur LL No.028 Police Station: Kz2nksa

Dag No. 523 Class: Pond Land Area: 0.99

Earlier Dag No. 523
3853 Land 1  0.0228 0.02 Md. Niyamtulla

Khan, S/0
Rahamatulla
6024 | Pond/Water 0.0304 0.03 Md. Rize Ahamed,
Body _ 5/0 Sagir Ahamed,
1.6675 1.13

NOTARY \74\
< {Regd. No 1380211 3 |

EXPIRY DATE '
311225

3 / 13/09/2024 05:07 PM
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5 “
" ] Receipt No. 02 :
MR CODE- 23130738
FORM NO.4 :
{See Rule 8(2) and 31(1)
1981
TRILOKCHANDRAPUR GRAM PANCHAYAT
Recelpt for Tax, Rates and Fees as assessed by Gram Panchayat
{Duplicate to be made out by both side carbon paper process)
Dag No. 523
1. Name and Address of the Assessee «
1)Ramrup Roy 2) Amrita Nag, W/o Ramrup Roy
Prayagpur (Holding No. (if any)__
2. Amount received on account of:
a) Tax on land and building for the period (quarter ..../year Rs. 1980,00
{For the period 2023-24)
b) Fees on registration of vehicles (fortheperiod ) RS, ccriiceincnn
¢) Fees for sanitary arrangement (for the period 7 Rs.
e )
d] Water rate (for the period ) Rs.
e) Lighting rate (for the period ) Rs.
f) Conservancy rate (for the period ) Rs.
g) Fees on trade registration certificate (for the period } Rs.
h) Tolls on persons, vehicles, animals or ferry established by  Rs.
% or under the management of Gram Panchayat {for the
period )
I} Fees for the use of buming ghat (for the period ) Rs.
]} Fees for the registration of shallow or deep tubewslis (for Rs.
the pericd )
k) Fees on village produces sold in village markets (for the RE: wainmenas
period, ) & '
I) Fees on creation, exhibition, fixing any advertisement for Rs,
public display (for the period )
m) Penally under bye-law in tenms of sec. 47 (for the Rs.
period ). ’
n) Others. RS, v
' Total Rs. 1980.00
Total One thousand Nine hundred eighty rupees only.
Dated; 8.5.23 Sd/- Sushanta Mondal
(Signature with date) _
Secretary /Tax collector of
Gram panchayat
Note: 1) No member of the Panchayat shall be entrusted with this job. )
2) Ifany payment is made by cheque or draft its number and date shall be noted against the
amaunt, v
R , o ' dﬂ
g Q{ Eﬁfe& 4o be the English transiation of Eniiesin Bengzli it a
» "4:'?* ol < Receipt of Panchayat %/
AY + > -
') ASIS KR SEN R Islum
f NQTARY 71 \‘ Rtd. Senior Interpreting Officer (Cy,
i = Regu. No. 13802/48 ; 0. 8. High Court, Calcutta
\ % \ EXPIRY bATE }
\ 311228 /& /
\ :
i N Q o
B/
" 0f WL

1585
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Receipt No. 02
MR CODE- 23130738

FORM NO.4
(See Rule 8 (2) and 31(1)
1983
TRILOKCHANDRAPUR GRAM PANCHAYAT
Receipt for Tax, Rates and Fees as assessed by Gram Panchayat
(Duplicate to be made out by both side carbon paper procass)
Dag No. 523

1. Name and Address of the Assesses - (Holding No. {if any)
1)Ramrup Roy Sfa Lt. Gunadhar Roy
2)Amrita Nag, Wife of Ramrup Roy

2. Amount received on account of:
a) Taxonland and building for the period (quarter ....fyear Rs. 2040.00

{For the period 2023-24)
b) Fees on registration of vehicles (for the pericd ) 5 1T —
¢} Fees for sanitary arangement (for the period Rs.
E—
d) Waterrate(fortheperiod_ ) Rs.
) Lightingrate (fortheperiod ) i Rs.
f) Conservancyrate (fortheperiod ) Rs.

g) Fees on trade registration certificate (for the peried ) Rs.
h) Tolls on persons, vehicles, animals or ferry established by  Rs.
or under the management of Gram Panchayat {for the

peiod____ )
i) Fees for the use of burning ghat {for the period ) RS sositommnmre
) Fees for the registration of shallow or deep tubewells {for Rs.
the period )
k) Fees on village produces sold in village markets (for the Rs.
period )
I} Fees on creation, exhibition, fixing any advertisement for Rs.
public display {for the period_____ )
m) Penalty under bye-law in terms of sec. 47 (for the Rs.
period ) .
n) Others. £ A
Total - Rs. 2040, 00
Total Twa thousand forty rupees only.
Dated: 8.5.23 Sd/- Sushanta Mondal
' (Signature with date)
Secretary /Tax collector of
Gram panchayat

Note: 1) No membier of the Panchayat shall be entrusted with this job. .
2) If any payment is made by cheque or draftits number and date shall be noted against the
amount.

be the English translation of Effi

\ Receipt of Panchayat
A <2 (32098
/ AMS KR 35N v
HYTARY ,,,J\\ . R Islam
rﬂ: Ragu. No -13802/1 3 Rtd. Senior Interpreting Officer (Cyy
% -;k F:XPERY DATE '}':b Q.S High Court, Calontta
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T
West Bengal Form Ne. 1077 )
AgpplicatfonHo. * LELR -
REVE2022230301646 S8
Rent Recelpt and Miscellaneous Demand
Tenanls counter parts
1, Name of Dist, 2. Nameofthe P.5. & | 3.Namaof Cicla & 4. Receipt No. of Land Assistant
Touz Tahasl Block No.
Paschim Bardhaman Kanksa Kanksa REVREC2022230300758
5. Name ol iouza &JL. | 6. Jamabandi o, 7. Khatan N0, 3.0%9 Mo, 9. Tolal arca of fand )
No.
Prayaqpur (044) . . 4859 523, 2.0000
10. Bame, and Father's/ Husband'’s Nama of Tenant 11. For whom tha Revenua I8 deposited.
Amits Nag, Wo Ramup, Add- Panagarh Bazar, Kanksa Block, Paschim Anvita Nag
Yearly demand on Tenant
CashRent | Surcharg | RoadTax | PWDTax | Educafio | Others Tobe paidunder Rural | Total
B nCess Employment Act
Licence Fea Others Surharge | Cess
for owned land '
12 13 1% 15 18 | irp) -] 47ekea) | 16(KaD | 18(H0a) 1
1 [1] 1 1 1 1] [1] 1 1 [
Schedila of Payment
Belrotves | Duefortid | Doedl | BoloraCument | Gument T | “Advance )
years “years Second year year
20 21 b7] bz} 24 2 26
Eent i 1] ] 0 1] 0 1 0
Surchamge -0 0 0 0 0 0 0
Road cess 0 [1] 0 1 i 0 0
PWVE Tax [1 0 1) 1 i 0 0
Education Cess 0 0 0 1 1 0 0
Licenca Fea for owned [] [} 0 0 0 0 0
nd
Othets 0 0 0 0 0 0 0
Tobe pald tnder village [1] 0 0 . [1] 0 0 0
Employment Act : =
(K2} Surhame [} 0 ] 3 1 0 0
(Kha) Cess 0 1] ] Q i] 0 0
Total 0 1] 1] 4 4 1] 0
Less Rebate 0 1] ) 0 ] 1] 0
Bengali Year 0 0 0 1423 1429 0 0
Payment from tha year: (1428-1429)
INR 8-
Wite year of lhe Realisation Nine only.
NB. if pad by cheque detais Total Realisation
have to ba writen here, {InWord) :
Signahure of Collecling Employea and Date.
S3P, Kolkata m;ots

Thursday, Jusg 33, 2022 4:38:57 PM
K g@@dmm ws4B & 4D
| to be the English translation of Rent Recalipts in Bengali
- 19207
R Islam

: Rid. Senior Interpreting Qfficer (Cu
ﬁ‘ / 0.8 Hiah Court, Calentra

\l £ o
B
e Paymenl hg;e@n

 property will not caused any loss Lo the validity of ocwnershi
'The i

u's 23 of WBLR Acton the basls of present usa wi
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FEEE oJ4 WEYET ©69
. A | R | we |qwen| b | s [ ot e amw om | o6 |
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West Bengal Form No, 1077
Application No. : LELR
REVE2022230301647 - SBP
Rent Recelpt and Miscellanecus Demand
Tenant's counter paris
1. Name of Dist, 2. Namaofthe P.8.& | 3.NameofClla & 4, Recelpt No. of Land Assistant
Touz Tahasil Block No.
Paschim Bardhaman Kanksa Kanksa REVREC2022230300759
lﬁ‘l.ﬂal’mofhhm&.l.l_ B, Jamaband] No, 7. Khallan No. 8.Dag No. 9, Total area of fand
b, ?
Prayagpur (044) . 4850 58— 20000
10. Name, and Father's! Husband's Name of Tenant 11. Forwhom tha Revenve s depasited,
Ramrup Roy, S/o Gunadhar Roy, Add- Self Rammp Roy
Yearly demand on Tenant
CashRent | Surcharg | RoadTax | PWDTax | Educaio | Others Toba paid under Rural | Total
[ nCess Enmiployment Act
Licencs Fee Others Surthage | Cess
for cumed land
7 13 14 15 16 [k -| gy |80 [ sengay [0
1 [} 1 1 1 0 0 1 1 3
Schedula of Payment
Belorathrea | Due for thid Duaof Befora Current Current Interest *Advance
years years Second year year
20, 2 2 23 24 25 2%
Reat 0 0 0 0 0 1 [}
Surcharge 0 0 0 [1] 0 0 0
Road cess -0 0 0 1 1 0 ¢
PND Tax [} 0 0 1 1 0 [
Education Cess 0 0 [} 1 1 0 [}
LUcance Fee for owned 0 0 0 [} [} 0 [}
land
Others 0 0 0 [} [} 0 [
To be pald under villaga 0 0 [} 0 0 0 ¢
Employment Act N
(Ka') Surcharge 0 0 [1] 1 1 0 [}
(Kha) Cess 0 0 0 [ 0 0 [}]
Total 0 0 0 4 4 0 0
Less Rehala 0 0 0 0 [1 0 [}
Bengali Year 0 o ] 1428 1429 0 )]
Payment from the year, {1428-1429)
INR O
Wiita yearof the Realisation Nine only.
NB. if paid by cheque detalls Total Reatisalion
have $ ba writian here. {In Word) i
Signature of Coliecting Employee and Dala.
S5P, Kolkala 700015 Thursday, June 23, 2023 4:38:57 PM
" Payment of reveaue, oLthe property will not caused any loss to the validity of ewnery 1
[ly w's 23 of WELR Act on the basls of present use wiliq(Dorg - b aphly of provision u/s 4B & 4D

*The co [
A
A/ ASISKRSEN NP\ -
NOTARY

EXPIRY DATE
3112.28

-be the English translation of Renht Recqipts in Bengali
R Islam

Rtd. Senior Interpreting Qfficer {C)
Q. 5. High Court, Calcuita
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s West Bengal Form No. 1077
L&LR 9064776
SBP
Rent Recelpt and Miscellaneous Demand
Tenant's cottnter parts
1. Name of Dist. | 2. Name ofthe | 3. Name of Circle 4, Receipt Ra. of Land Assistant
P.S. & Touzi & Tahasil Block
No.
P. Bardhamean Kanlsa Trilokchandpur 76
5, Name of 6. Jamabandi 7. Khatian No. 8. Dag No. 9. Total area of
Mouza 8 J.L. No. § No. land
Prayagpur - 88 4859 523 02 decimal
10. Name, and Father’s/ Husband's Name of Tenant 11. For whom the Revenue is deposited,
Amrita Nag . Through- Self
W/o Ramrup
Yearly demand on Tenant i
Cash | Surcharge | Road | PWD Tax | Education | Others To be paid under Total
Rent Tax Cess Rursal Employment
Act
Licence | Others | Surcharge | Cess
Fee for
owned
land
17 18 (Ka} | 18(Kha? | 19
12 i3 14 15 16 17{'Ka’} | {‘Khal !
1-00
A
Schedule of Payment
1408 == 1427
Before Due for Due of Before Current Interest | *Advance
three third Second Current
years years year year '
i . 20 21 22 23 24 25 26
Rent 16 1 1 1 1 80
Surcharge - = = — =5
Road cess 16 1 1 1 1
FPWD Tax 16 1 1 . i 1
Education Cess 16 1 1 1 L
Licence Fee for m— - — -— -
owned land
Others ———- - .- —— ——
To be paid under e e wae m—— m———
village
% Employment Act
: (Ka} Surcharge 16 1 1 1 1
(Kha) Cess i6 1 1
Total 96 6 [} 6 6 80=00
Less Rebate 200=00
Total Two hundred rnipees only
Write year of the Realisation .
N.B. if paid by cheque details Total Realisation ible
have to be written here. {In Word) ¥
Total Sign! oyee and Date.

P,

3o &?{tiﬁqd to be the English translation of a Rent rdceipt in Bengali

. .;Q;\:p’*"cnl %., %87’70'7\3 -
. - ,‘. Q ,AU“‘) f(R SEN ‘? .‘ R 151 e
| Reémd ﬂTARY =4 Rtd. Senior Interpreting Qfficer (Cyy
' EX

! :’i 3" 0.5 High Court, Calcutta
N 311 .
<N Q\ 2 Y /
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" “ WestBengal Form No. 1077
Luir 2064777
= SBP
Rent Recefpt and Miscellaneous Demand
Tenant'’s counter parts
1. Name of Dist. | 2. Name of the 3. Name of Circle 4. Receipt Rs. of Land Assistant
P.S. & Touzi & Tahasil Bloclk
No.
P. Bardhaman Kanksa Trilokchandpur 77
5, Name of 6, Jamabandi 7. Khatian No. 8, Dag No. 9, Total area of
Mouza & J.L. No. | No, land
Prayagpur 88 4850 523 02 decimal
10. Name, and Father's/ Hushand's Name of Tenant 11. For whom the Revenue is deposited.
Ramrup Roy - Through- Sell
| 8/o Gunadhar Roy,
) Yeariy demand on Tenant .
Cash | Surcharge | Road | PWD Tax | Education { Others To be paid under Total
Rent Tax Cess Rural Employment
Act =
Licence | Others | Surcharge | Cess
Fee for
owned
land
17 18 (K} | 18(Knat) | 19
12 13 14 15 16 17'(Ka) 1 {Kha) g
1-00 "
Schedule of Payment
1408 == 1427
Before Due for Due of Before: Current Interest | *Advance
7 threg third Second Current
years years year year
20 21 22 23 24 25 26
Rent & 16 1 1 1 1 80
Surcharge e == &= e =
Road cess 16 1 1 1 1
FWD Tax 16 1 1 . 1 1
Education Cass 16 1 1 1 1
Licence Fee for v e - -— o ——
owned land
Others — = L EEE e
To be paid under — o o] o o
village
Employment Act
[Ka] Surcharge 16 1 1 1 1
{’Kha'} Cess 16 1
Total 96 6 6 6 6 80=00
Less Rebate 200=00
Tetal Two hundred rupees only
Write year of the Realisation
)!:B. if paigiby cheque details Total Realisation

ible
- vE to here. ([n Word) .
57 ‘éﬁ. ¥ ?’ﬁ X Total %}rm and Date,
F !t,‘h 2 ‘ O \\
be the English translation of a Rent receipt in Bengali X
‘ sfafrt
R Xslam

. i Red, Senior {nterpreu‘ng Officer (C1)
B = 0.8 Higk Court, Galona
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Tritokehandrapul Gram Fanchay




'?r

AN

"¢ e-mail; gp.tepun@gmail.com Fh. No. (0343)2524307
TRILOKCHANDRAPUR GRAM PANCHAYET

P.O. Panagar Bazar * Dist- Paschim Burdwan * Pin-713148

Under Kanksa Panchayet Samity

Sr. No. 361/T.G.P Date: 16.10.2020
(House Construction Instructions)
(For Office Use Only)

It is hereby granted permission by the Panchayat to construct a .
structure/house on Mouza Prayagpur, Dag No. (523) JL No. 88) on the
applicatiox; dated 03.10.2020 to Ramrup Roy (Father Gun‘dharl Roy),
Amrita Nag Roy (Htuisband- Ramrup Roy), Md. Sahanatullah Khan

%) (Father Md. Rehamtullah Khan) and Anisha Begum (Husband Md.
Sahanatullah Khan. of Village Prayagpur, P.O.. Panagarh Bazar, P.S. -
Kanksa, District Paschim Burdwan, as per the decision of the Gram
Panchayat General Meeting dated 07.10.2020. The said construction

work shall be.completed within a period of one year.
Sd/- Sakina Begum
16.10.2020

Prodhan
Trilokchandrapur Gram Panchayet

R Islain
Rtd. Senior Interpreting Qfficer (Cyy
Q. 5. High Court, Calentta
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Receipt No.-02 .
MR CODE-23130742_ c

218
FORM NO. 5 ’
{See Rules 8 (2) and 10 (6)]
Miscellaneous receipts
(Two copies to be prepared through carbon process)

TRILOKCHANDRAPUR GRAM PANCHAYAT
Date 14.10.2020
Received from Ramrup Roy and others {Name of
person/organization) address Prayagpur for House Permission a sum of

Rs.4,998 Four thousand nine hundred ninety eight rupees only by way of .
cash/ Cheque (Cheque No. dated {Name of

bank in respect of which cheque is drawn (including branch

name)
Amount of receipt: Building plan,
- Mouza- Prayagpur, Plot No. 523
) GP & 13t Fl, ’
Details (if any):
Sd/- illegible
14,10.2020

Signature of Secretary/Authorized Officer of
Gram Panchayat (with date)
Sd/- illegible

Sd/-Sakina Begum

Signature of Custodian
Trilokchandrapur Gram Panchayat
(with date and seal)

: /’:‘?}er e \t_g\ be the English translation eceipt jr Bengali
r R SO

Spaes - -

R Xslum
Rtd, Senior lnterprenng Officer (Cs,

O.8. High Cours, Calenra
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Receipt No.-02 .
MR CODE-23130742 C

219
FORM NO. 5 ’
[See Rules 8 (2) and 10 (6))
Miscellaneous receipts
(Two copies to be prepared through carbon process)

TRILOKCHANDRAPUR GRAM PANCHAYAT

Date 14.10.2020

Received from Ramrup Roy and others _(Name of
person/organization) address Prayagpur for Dev. a sum .of Rs.4,998

Four thousand nine hundred ninety eight rupees only by way of cash/ .

Cheque (Cheque No. dated (Name of bank
in respect of which cheque is drawn (including branch

narme)

Amount of receipt: Dev,

Details (if any):

8d/- illegible
14, 10.2020

Signature of Secretary/Authorized Ofﬁcer of
Gram Panchayat {with date) e
Sd/- illegible

Sd/-Sakina Begum

Signature of Custodian
Trilok¢handrapur Gram Panchayat
(with date and seal)

Certified to be the English translation of a Receipt in' Bengali

= W
i 5 &(O\‘ | g/’zm{""

R Islnm

z Regd. No -13802/18 ] Y» Rtd. Senior Interpreting Officer (Cy,
EXPIRY DATE 0.5 High Court, Caleutts
31 12.28
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Receipt No.-02
MR CODE-23130742 C
FORM NO. 5 '
[See Rules 8 (2) and 10 {6)]
Miscellaneous receipts
(Two copies to be prepared through carbon process)

TRILOKCHANDRAPUR GRAM PANCHAYAT

Date 14.10.2020

Received from - Ramrup Roy and others (Name of
person/organization) address Prayagpur for House Permission a sum of
Rs.4,998 Four thousand nine hundred ninety eight rupees only by way of
cash/ Cheque (Cheque No. dated (Name of
bank in respect of which cheque is drawn (including branch

name)

Amount of receipt: ©=  Building plan,
Mouza- Prayagpur, Plot No. 523

GP & 1stFl.
Details (if any):
Sd/- illegible
14.10.2020
Signature of Secretary/Authorized Officer of 5

Gram Panchayat (with date)
Sd/- illegible

Sd/-Sakina Begum

Signature of Custodian
Trilokchandrapur Gram Panchayat
(with date and seal)

Certified to be the English translation of a Receipt in Bengali

n Wl
g/:wﬂ{

T LsSirmins
el Semor fnrerprer g Gtices (0,

Y S Haar 7osper Mlalrngen
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“VAKALATNAMA"

A 1/\_@,
In the newele Nadlowol (FaemTob at KEIKalA

BN =
Before LdThe tovile Nodbmal 55, &
Suit/Case No. 0 A ~ 2 at 2095 &
i @\3/{/\ D_m-% _ Plaintifi
_ Appiicant
i opaliagl
T T o N
Defendant
Qs de N WS " Opp. Party
e °f Wesk BevT oy

KNOW ALL MEN by these

that I/We do hereby in my / our name and my / (our behall constitute and appoint Sri

true and lawlul Pleader / Advocale & Altorne
matler noted above to the suit wrillen statemenl, ¢
suit order elc. and for that purose lo do all acls
connection including compromise of the above
money from fllling or taking oul of appear. docu
reflering mallers in dispute between the parlies her
matlers with liberty itle fresh suit, sending propsrtias r
or Miscsllaneous cases and olher patitions, birding a
us our Count. Withdrawing custody and other fees an
tn the above matters as are necessary and proper

onduct suil, appeal from original
and things, whatsoever in (hat
malter disposing in or withdrawing
ment and paymenl order from Court
e lo arbitration, withdrawing the above
sleased.Iromattachment filling executlon
t execution sale, oblaining paymeant from
d doing on my / our behaif such other acls

I/'We hereby agreeing lo ralify end confirm all acls so done by the said Advocale or Allorneys as
my / our own acts and as it done by

me / us to all igtenls and purposaes.

............................ 00~

ADVOCATES—

.- Sleven Souoods P BI3LSeS

Ao et

o Covrd Lot tpbi—R.

5 fovik Lame , Kodwadta—f 6ot

Mok — 76023415284

ys lo appear and acl for me / us in the
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BEFORE THE HON'BLE NATIONAL
GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

O.A. NO. 72 OF 2025/EZB

IN THE MATTER OF:
PRAKASH DAS.
.... Applicant
-Versus-
THE STATE OF WEST BENGAL & ORS.

...Respondents

7,& Regd o | % AFFIDAVIT IN OPPOSITION

) 3 EX 2. 8 “-'

A K \4&, 1 behalf of Respondent Nos. 27, 28, 29,
‘ & f 30, 36 and 37.

STEVEN SOURODIP BISWAS,
Advocate
High Court at Calcutta
3, Park Lane, Kolkata- 700016
Mobile- 7003415384
LEmail- biswas.steven@gmail.com
Enrolment No. F/1959/1708/2019
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